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HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

TVONDAY ,THE TWENTY THIRD DAY OF DECEMBER

TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT APPE A.L NO :14140F 2024

WritAppealunderclausel5oftheLettersPatentpreferredagainsttheorderdated
oa_ozlfoiz passed in w.p No. 11890 of 2022 on the file of the High court.

Betwee n:

AND

1.

Aniuman Khadimul Mustimeen, (A Registered Wakf .notified in A P' Gazette

6;1;l"ii.iid8;io.r.r"-. )-+-obij, nm6erpet Road' Hvderabad Rep bv its
ili,.'r-rrri r,rrr. sv.jo sritrooin ouibri S/o Syed Meeran it4ohiuddin Quadri'

...APPELLANT

Mr.AbdulKabeer,S/oLateAbdulNazeerAgedabout45years,.RJoH.No'2-
iltig#iA ffiv cbmp"u;d' Sunder Nasar, Kachesuda' Hvderabad'

...APPELLANT/PARTY INTERESTED

The State of Telangana, Rep. by its Principal Secretary tr'4inority Welfare

Department Secret-ariat, Hyderabad'

Telanoana State Wakf Board, Rep by its Chief Executive Officer Haj House'

Namp-atty, HYderabad.

4 The tnsDector Auditor wakf, circle Nos. 3 and 6, Survey and Rent collector

Telangdna State Wakf Board' Hyderabad'

...RESPONDENTS/RESPONDENTS

Counsel for the Appellant: SRI SIRAJUDDIN FOR SRI' SYED SOHAIL

Counsel for the Respondent No.1: SRI L RAM SINGH

counsel for the Respono"ni rlo.z, sRl ANANTHULA RAVINDER GP FoR B'c

WELFARE SW AND MW
torns.t for the Respondent NOs'3&4: SRI FARHAN AZAM KHAN SC FOR

TELANGANA STATE WAKF BOARD

The Gourt made the following: JUDGMENT
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THE HON'BLE TTIE CIIIEF JUSTICE ALOK ARADHE
AND

THE HON'BLE SRI JUSTICE J.SREENIVAS RAO

WRIT APPEAL No.14L4 of 2o24

JUDGMENT: eer the Hon'ble the Chief Justice Arok Aradta)

Mr. liirajuddin, learned counsel representing

Mr. Syed Sohail, learned counsel for the appellant.

Mr L.Flam Singh, learned counsel for the respondent

No.1

Mr. Anzrnthula Ravinder, learned Government pleader

for B.C.Wellare, Social Welfare and Minority Welfare

Departments for the respondent No.2.

Mr. Farhan Azam Khan, learned Stalding Counsel

for Telangan:L State Wakf Boarcl for the respondents No.3

and 4

2. This inr,ra court appeal is liled against the order

dated 08.03.2022 passed in W.p.No.1 I89O of 2O2i>..
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To,

3. Admittedly, the appellant is not a party to the order

dated 08.03.2022 passed by the learned Single Judge. The

aforesaid order therefore does not bind the appellant.

4. In view of law laid down by the Supreme Court in

Shivdev Singh v. State of Punjabr as well as Division

Bench of this Court in Palavalasa Padmanabham v. State

of A.P.z, the appellant has the remedy of review available

before the learned Single Judge.

5. Therefore, the writ appeal is disposed of with the

liberty to the appeliant to take recourse to such remedy as

may be available to it in law.

Miscellaneous applications pending, if any, shal1

stand closed. However, there shall be no order as to costs.
SD/- M. MANJULA

DEPU EGISTRAR
/TRUE COPY//

S ION OFFICER

1. The Principal Secretary Minority welfare Department secretariat, Hyderabad

2. The Chief Executive Officer Haj House, Telangana State Wakf Board,
Nampally, Hyderabad.

3. The lnspector Auditor Wakf, Circle Nos. 3 and 6, Survey and Rent Collector
Telangana State Wakf Board, Hyderabad.
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I AIR 1963 SC 1909
2 2003 l4J ALD 449 (DB)
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One CC to SFtl. SYED SOHATL Advocate tOpUCl
One CC to SRl. L RAIV SINGH Advocate tOpUCl

One CC to SRI FARHAN AZAIV KHAN SC FOR TELANGANA STATE WAKF
BOARD [oPU]l
Two CCs to GP for B.C Welfare, Social Welfare and lVinority Welfare, High
Court for the State of Telangana at Hyderabad. [OUT]

Two CD CopiesY{a
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HIGH COURT

DATED:2311212024

JUDGMENT

WA.No.1414 of 2024

DISPOSTNG OF THE WRIT APPEAL
WITHOUT COSTS
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